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(iv) The Indian Police Service (Uni
form) Third Amendment Ru
les, 1975, published in Notifi
cation No. G.S.R. 272 in Gazet
te of India dated the 1st March 
1975.

'[Placed in Library.  See No LT-9152/ 
75]

(2)  A copy each of the following 
Presidential Orders (Hindi and  Eng
lish versions) in relation to the Union 
Territory of Pondicherry, issued under 

section 51 of the Union Territories Act, 
1963: —

(i) S.O. 572(E) published in Gazette
of India dated the 27th  Sep
tember. 1974.

(ii) S.O. 128(E) published in Ga
zette of India dated the  7th 
March, 1975.

[Placed in Library.  See No. LT-9153/ 
75].

'Notification re. Continuance of con-

TKOL OVER MANAGEMENT OF SAMASTIPUR

Central Sugar Co. Ltd. and a State

ment

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  INDUSTRY  AND 

CIVIL SUPPLIES (SHRI ZIAUR RAH
MAN ANSART):  I beg to lay on the
Table—

(1) A copy of Notification No. S.O. 
o74(E) Hindi and  English  \ersions) 
published in Gazette of India  dated 
the 25th November, 1974 regarding the 
Continuance of control over the ma
nagement of Messrs Samastipur Cent
ral Sugar Company Limited, Samasti
pur (Bihar), under sub-section (2) of 
section 18(A) of the Industries (Deve
lopment and Regulation) Act, 1951.

(2) A statement showing reasons for 
delay m laying the above Notification. 
[Placed in Library.  See No. LT-9154/ 

75].

Indian Tn t-c,i;aph (Amendment) Rulfs,
1975

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  COMMUNICATIONS

(SHRI  JAGANNATH  PAHADIA): 

I beg to lay on the Table a copy of the 
Indian Telegraph (Amendment) Rules,
1975 (Hindi and English versions) pub
lished in Notification No. G.6.R*. 196 

in Gazette of India dated the 8th Feb
ruary, 1975, under sub-section (5) of 
section 7 of the  Indian  Telegraph 
Act, 1885.

[Placed ™ Library.  See No. LT-9155/ 
75].

12.15 hrs.

CALLING ATTENTION TO MATTER 
OF  URGENT  PUBLIC  IMPORT
ANCE

Industrial ra w materials etc., w orth

CRORES  OF  RUPIES  IMPORTED  RY 

M.M.T.C. REPORTED  LYING  UNCLEARED AT 

MAJOR  PORTS,

SHRI SAT PAL KAPUR  (Patiala): 
Sir, I call the attention of the Minis
ter of Commerce to the following mat
ter of urgent public importance and 
request that he may make a statement 
thereon: —

“The situation arising out of the 
reported  industrial  raw  material 
worth rupees  one  hundred  crores, 
imported by Minerals  and  Metals 
Trading Corporation lying uncleared 

in the godowns and docks of the ma
jor ports.”

THE  MINISTER  OF  COMMERCE 
(PROF. D. P.  CHATTOPADHYAYA). 
Mr. Speaker, Sir,  the  Minerals  ana 
MetaJs Trading Corporation have stocks 

of non-ferrous metals, steel, rought dia
monds and industrial  raw  materials 
valued at about Rs. 130 crores.  These 
stocks have accumulated due to slowing 
down of the off-take by the industry. 
The factors responsible for this declin
ing trend are credit squeeze and lack 
of demand for the finishing product# 
in the country.  Another  factor  has 
been shrinkage of speculative demand 
for these commodities due to fall In 
international prices.  This situation has



not developed because of excess pur

chases by MMTC.  It had planned the 
import programme on the basis  of 
assessment of normal demand of the 
industry.

Import of these commodities is cana
lised through the Minerals and Metals 
Trading Corporation and the Corpora
tion has, therefore, to maintain  ade

quate stock's to meet requirements  of 
the indigenous industry on a continuing 
basis.  It has entered into long term 
arrangements with  foreign  suppliers 
which should not be terminated  on 
account of the difficulties which indus
try is facing and which are of tempo
rary nature.

•The Corporation has, however, taken 
the following steps to liquidate the ac
cumulated stocks:—

(i) Sport purchases of non-ferrous
metals and steel  have  been 
stopped;

(ii) Efforts to defer shipmentg  of
non-ferrous metals under long 
term contracts are being made 
in consultation with the for
eign suppliers;

(iii) Prices of  non-ferrous  metals 
have been reduced; and

(iv) Actual Users are being afford
ed deferred payment facility.

Chief Controller of  Imports and 
Exports has also issued a Public Notice 
enjoying upon Actual Users, to register 
their release orders within sixiy days 
of the date of issue of fresh release 
orders or within sixty days from  the 
date of the Public Notice in respect of 
release orders issued earlier.

It is hoped that with these measures, 
the stocks of industrial raw materials 
with the Minerals and Metal Trading 
Corporation would be reduced to nor
mal level
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PROF. D. P. CHATTOPADHYAYA: 
Sir, the credit policy was there  al
ready.  I have said that this accumu
lation started right from June. There
fore, the credit policy is one  factor 
in the situation.  The other factor is 
that the offtake has been reduced, as 
I have said.  The hon. Member raised 
the question whether we anticipated 
this decline.  This could be anticipat
ed somewhat, but we had already con
tracted; we had to contract some bulk 
imports long before.  We cannot surf 
denly terminate this sort of  con 
tract.

The other aspect of the matter is 
that, as per the release orders,  the 
actual users who have to lift these raw
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[Prof. D. P. Chattopadhyaya] 
materials can exercise their option at 
any time in one year.  So, it was on 
the basis of the firm demands placed 
by them that  we imported it.  But 
within the space of one year they may 
lift this; they may lift after  one 
month or after two months or maybe, 
after six months.  It is not that, with
out any information, or in a vacuum, 
just on our own imagination, we have 
imported this.  On the basis of  the 
firm demands placed by them we have 
imported these materials.  They  are 
lifting them, but rather slowly.

I would also say that we have now 
offered certain facilities, so that  the 
offtake improves, and as a result of 
that, the situation has started improv
ing in the last one month.  (Interrup
tions),  In a huge organisation  like 
that, two months' stockpiling is  not 
much; compared to the total turnover 
of this Corporation, two months’ stock
piling is not a big stock.  Even last 
year, when credit squeeze was  not 
there, even at that time the accumulat
ed stock whs 55 lakhs. It is not a very 
big rise.  I would also like to submit 
that this is not a peculiar phenomenon 
to India; it is prevalent in other coun
tries also.  Accumulation of stocks cf 
non-ferrous metals because of decline 
in demand is a worldwide phenomen
on.  For example, the stocks held by 
the London Metal Exchange have gone 
up considerably during the last  few 
months.  The stock holding of  dif
ferent metals in September 1974 was 
about 81,000 tonnes.  This figure has 
gone up to over 1,66,000 tonnes by the 
beginning of Maich, lU7f>.  This means 
that the stock have -more than doubl
ed.  Sir, it is a phenomenon which  ̂
being experienced by all such  Cor
porations in other  ĉountries.  So, 
whoever is conversant with the  de
mand situations and the production 
situations of the non-ferrous  metals 
and ferrous metals also, know that this 
is nothing disturbing.  But we  are 
taking appropriate measures, as a re
sult of which the things have started 
improving in the last one month.  We

hope that within 3-4 months, the sliu* 
ation will become normal.  We have 
to take a longer view of the whole 
thing and we cannot because of tem
porary difficulties change our  policy 
drastically; in that case, we may land 
ourselves in a difficult situation.
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PROF. D. P.  CHATTOPADHYAYA;. 
I will give the figures with regard to 
the latest stock position. The turnover 
of sale by MMTC in January, 1975, in 
respect of copper was 15f55 M.T. last 
year it was 3534 M.T.  In respect of 
zinc, the turnover in January, 1975- 
was 4728 M.T.
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PROF, D. P.  CHATTOPADHYAYA: 
I have said that this is the latest sto.:k 
position.  Now, I am saying how we 
are liquidating  that.  For example, 
formerly we used to have cash down 
payments; now we have offered on de
ferred payment basis, i.e., one month, 
two months or three months. We have 
reduced the prices somewhat.  For ex
ample, the prices of copper and  zinc 
have been reduced.

SHRI JAGANNATH RAO  (Chatrn- 
pur):  What is the result of  these
measures?

PROF. D. P. CHATTOPADHYAYA: 
The latest stock position is 130 crores. 
Last year at about this time it was 55 
crores.



ME. SPEAKER: The Minister  may 
please listen to me. The rules are that 
you have to reply to the Member who 
has put the question. Any person who 
speaks from any corner, you turn to 
him and start replying.  This is not a 

very good practice.

Shri Bosu.

SHRI  JYOTIRMOY  BOSU  (Dia
mond Harbour): Sir, this MMTC has 
become a big playground of the vest
ed interests and a cockpit of corrup
tion.  I know about  Mr. Bhagwan 
Singh, what he did in Tea Board and 
I will recite a  few  things  and  1 
will also tell the House what  the 
Minister  had promised to give  to 
Parliament.  The only thing is that 1 
have behaved with you as I should be
have with a lath'.  If you have  any 
'•om plaints, you can say so... (Inter- 
rupUuns).

SHRI S. M. BANERJEE  (Kanpur): 
That Bengali utterance should be ex
punged.  It was veiy objectionable.

MR  SPEAKER.  I would request 
other hon. Members not to intervene.

SHRI JYOTIRAIOY EOSU: Accord
ing to my infoimation.  MMTC  is 
carrying a staik oi KJ.470 meluc tonnes 
ol copper \ ulut'il at Rs. 27 ciores in 
Bombay, 11,11.! tonne;, of zinc value 1 
at about R.-:. 12 crores—these are all 
listed values. Black market value.-; are 
much more than this. . ..

An HON. MEMBER:  What is  the
black market price?

SHRI JYOTIRMOY BOSU;  You 
know much more than I do.

They have also stocks of 142 tonnes 
of  tin,  357  tonnes  of  Palladium 
stainless steel worth about Rs,  8.67 
crores, and diamonds—Rs. 3  crores. 
These are all lying therefrom 6 to 12 
months and the demurrage to  the 
Bombay Port Trust has been around 
Rs. 00 lakhs per month.  Then they 
have to pay bank interest at the rate
of 14.5 per cent which will amount to 
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Rs. 1 crore per  month.  Unplanned 
operationŝ anxiety to serve the vest
ed interests and at the same time, to 
fill the pockets—all these have  been 
responsible for this.  That  is  how 
through unplanned operations  these 
things are happening, but, Sir, some 
elements from outside are trying to 
sabotage the public sector.

A CBI inquiry took place.  Under 

mysterious circumstances a  bag  full 
of superior diamonds was changes for 
cheaper and inferior  ones  and  15 
days after that, the dead body of an 

employee of  the  Diamond  Depart
ment was found on the rail track in 
Bombay and he had  handed it over 
to another person who actually deli
vered the bag full of diamonds.

In the other House, complaints were
made on 6th September, l!i74 nqain̂t 
Mr. C. R. Das.  The complaint was 
ttu t nearlv  700 tonnes oJ zinc were 
released in favour of Kamani Grouo 
in total disregard of the acknowledged 
procedure  Another complaint  was 

that one M/s. D.S.S. Industries. N̂ w 
Delhi had been helped to obtain an 
export permit for 1 lakh tonnes of 
hard coke and that this was granted 
to them wilhout calling any te*i ier 
whatsoever.

A firm of Goa, viz., M/s. Fiqueiredo 
Mineral Corporation is another party
which hits been favoured ar. I r1 one 
deal MMTC lost Rs. 8—10 lakhs.

MR. SPEAKER:  The question is
about the huge accumulation of in
dustrial raw materials in the godowng 
of MMTC.  It cannot be a discussion 
of everything  about  MMTC.  You 
please come to your point immediate

ly.

SHRI JYOTIRMOY BOSU;  I  am 
only dealing with he operations of 

MMTC, Sir.

Then, Sir, when Mr. Das was the 
Regional Manager of MMTC at Goa. 
a firm by name M/s. Agenda Com-
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mercial  Maritini  were  appointed
MMTC’s handling agents for iron ore, 
through his intervention....

MR  SPEAKER:  I  am sorry  I

cannot allow it unless I have notice. 
This is not at all  relevant  to  the* 

question raised in the call attention.

SHRI JYOTITtMOY BOSU:  Allega

tions wero being inquired  into  by 
CBI. T ..would like to know what hap
pened to that inquiry

MR. SPEAKER:  The question heie

is about the accumulated stocks with 
the MMTC.

SHRI JYOTIRMOY  BOSU:  What
are the reasons?  The hon. Minister 
has ibiven an assurance on the floor 
of the House on 6th  of  September 
that a O'BI inquiry lias been conducted 
.in  u . 1 ( 1  voi'13 pl.i o ihe nntter 

be/M'e the House.  1 would like to 
know what is happening with MMTC, 

w.. * thev haw drmc' 'nvi v. hat i-> the 
reij'y a’lth regard to the charge that 
have been  made.  In July, 1974 . .. 
Sir. 1 am coming back to the original 

subject ...

MR. SPEAKER:  What all you have

bet n «.-aying v as not original?

SHRI DHSTEN  BHATTACHARYYA
(S<n a'n,ioie >  It w.ii 1he background.

SHRI JYOTIRMOY BOSU:  I was
saying something in reply to wĥt 
the hon  lady member on that side 
remarked.

Now, Sir, 4592.37 carats of diamonds 
were supplied to B. Arun Kumar....

MR. SPEAKER:  I cannot allow it

because it is much beyond the sctpe 
of the call-attention.  The call-atten- 
tion is about imported minerals lying 
uncleared in the godowns of MMTC.

Do not try to hoodwink everybody. 

Please do not do it.  Do not dodge 
the real question.

SHRI JYOTIRMOY BOSU:  I am
on the real question.  You kindly hear 
patiently for ten minutes.

MR. SPEAKER:  I will not hear
patiently this type of questions which 
are not relevant at all.

SHRI JYOTIRMOY BOSU:  I am

posing questions to the Minister con
nected with M.M.T.C. that a bagful 
of superior diamonds was replaced by 
inferior variety of diamonds.  I want 
to know what is the rase  for  that? 
Then,  Sir,  due  to  this,  there  is 
serious....

MR. SPEAKER;  Minister is re?dy 
only with this question.  Kindly sit 
down, do not he irrelevant

SJIRI JYO'l 1RMOY BOSU:  1 only

humbly want to submit before you 
certain more impmtunt leatu.e.s f̂ 
M M.T C.  M.M.T.C is in serious finan

cial difficult̂ 3 bccausc of the accu- 
r-.ulaW -.(oek̂  ) ns-hjiJhnt.,  abrup
tion and vested inlerests  Its funds
h 1 \ 0  hiruV. 1 v  un’i’P’f* ipnt-
eti p u,) .1 *nn n-ted )i >u io.ious 

me tills  Thr ,q nnpo'b’d  non-ferrous 

metals have been piled up beyond its 
capacity.  There has been a .shortfall 
in  iion 01 e  export,  the  principal 

torei»n exchange rai  context being 
the continuous  inflow  of impOTted 
materials in the face of poor off-take 
by trade and industry locked up  by 
its funds to the extent  of  Rs  100 
crores, although unlifted stocRs  are 
slated to 1 o of the order ol Rs. 50 
crores.  This mav go down a little bit.

I would like to ask the hon. Minis

ter certain questions:

Is it a fact or not that the M.M.T.C. 
had suffered a huge loss of Rs. 6 crores 
in one year and also is it a fact that 
M.M.T.C. had suffered in mica export 
trade?  I  am  dealing  only  with 
M.M.T.C.
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MR.SPEAKER: Isay this isnot

thetimeto deal with M.M.T.C. The

question isabout the clearance of

goods. I would askthe' Minister not

toreply tothose parts. Iam sorry.

SHRI JY01'IRMOY BOSU: I had

written aletter to the Minister on

5th October, 1974. The firm was

favoured. He was asked toinvesti-

gateabout the export of manganese

orefrom Vizag Port. Sofar he has
not gIven ustrue and inside picture
becausr, the firmis much favoured.

ear

ich

llll

n-
uJ
)y
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?

MR. SPEAKER: I do not under-

stand what you mean. Iam unable

, 10understand what youare doing.

STIRr JYOTIRMOY BOSU' My

specificquestion isabout the value of

'goods purchased direct an/. through

the sight holders.

MR. SPEAKER: Ifthey are 1:>ing
inthe godown ordepot.

SHRIJYOTIRMOY BOSU: Allthis

ispaid'inadvance orincash bythe
M.M.T.C. Whatistherate ofint irest

they charge onsuch goods they sell.

What isthe present stock unsold

as on 30th December, 1974. Out of

the above stock what isthe value of

December, 1974 stock? Are the

MMTCcharging interest on DTC '73

purchase now? If not from what

month and why? Is it a fact that

goods were taken from sight holders?

MR. SPEAKER:

irrelevant.

These are all

SHRI JYOTIRMOY BOSU:

are relevant.

These

Isitafact that goods were"taken.

from sight holders and if MMTC had

nottaken aspertheir (sight holders)
undertaking to CCI they were to

export 15per cent ofthe value in 3

months. In other words 'Outofthe
total purchase of218lakhs the ex-

porter would have exported goods

:320lakhs about to fulfil their guar-

antee against exports to CCI.

MR. SPEAKER: Youare notrele-

vant atall. You may sitdown. You

are absolutely not relevant. Kindly

sit down.

SHRI JYOTIRMOY BOSU: Is it
afact that the Deputy Chief Con-

troller said that the whole thing

should be expedited? I would re-

quest you to direct the Minister to

reply tothat....

MR. SPEAKER: This isnot rele-

vant.

SHRI JYOTIRMOY BOSU: This is

relevant.

Mlt SPEAKER: If you are to

judge relevancy, you better sit'here,

I will gothere; please come and sit

here. The Calling Attention is re-.

garding goods lying uncleared inthe

godowns anddocksofthe major ports.

Hisnot to be treated as discussion

on MMTC. You put questions after

questions involving various other

points which are not within thesCOPE!

ofthe Calling Attention Motion. Itis

irrelevant on both sides, After all,

Iam not sitting just asadud man.

Simple by raising your voice, you

don't make itrelevant.

SHRr JYOTIRMOY BOSU: My

specific question is this. I want to

know whether in the Consultative

Committee Meeting the CCI has said

that the country has paid foreign

exchange for rough material for

which export ofabout 125lakhs wag

short inthe year 1972-73.Isitafact

that inthe discussion with Gem and

Jewellery. Council it wasagreed tha1;

MMTC will not be able to purchase

the entire sight-holders but only 20

per cent? In Purchasing December

1973sight, isittrue MMTCtook en-

tire purchase of many sight-fiolders.

Why? What isthelossininterest as

ofnew, because they >arenotcharging

interest on DTC1973purchases? The

total loss which was about 10Iakhs

may now have come to 15 lakhs

These are my questions, sir.



PROP. D. P. CHATTOPADHYAYA:
The purchases in 1974-75 upto Febru

ary, 1975 of DTC is 1.06 crores and
non-DTC 4.8i crores. Regarding sales 
of DTC it is 2 47 crores and non-DTC 
4.89 crores.  Regarding stockholdings 

of diamons, it is DTC 0.81 crores and 
non-DTC 0.94 crores

SHRI JYOTIRMOY BOSU;  He has 

said on the floor of the House on the 
9th September, 1«74 that CRI enquiry 

was in progiess.  I have made specific 
allegations.  What has happened  to 
that, with regard to malpractices and 
corruption in MMTC?  It should He 
answered.

MR. SPEAKER:  You can disfcusS
at somct other time, not  m  Calling 
Attention.  The rule is that only oriS 
question will go in.  Order  please. 

You cannot go on like this.

SHRI  JYOTIRMOY  BOSU:  Mr.
Speaker, Sir, I humbly submit before 

you.......

MR.  SPEAKER:  Order,  please.
The time is not to be monopolised 

in this way.

SHRI  JYOTIRMOY  BOSU:  Sir,

specific charges are  levelled  against 
the MMTC  officials and the Minis

ter had promised to give a leply He 
has taken six months to appnse this 
House.  To-day let him___

MR. SPEAKER:  Not in this call-
ing-attention motion.  I am not going 
to allow this opportunity.

SHRI  JYOTIRMOY  BOSU:  We

want you to guide us.  Have wq no 
functions in this House?

MR. SPEAKER:  You ought  to
come fo the relevant issues.

SHRI JYOTIRMOY BOSU:  Is the
House going to shield the  corrupt
officials and corrupt politicians?
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MR. SPEAKER;  Please do not try
to talk like that when that is not the 

subject before the House.

SHRI JYOTIRMOY BOSU: *

MR. SPEAKER:  Nothing will go

on record.  I have not  called  yout. 
You have taken too much of liberty.

s m  it to  far

?fr ̂  sramj  gwro

to* sfrr anre *0 sprr̂  err *®rr spt

srl̂T ̂‘TTfr l 3p=r nrTT  art 
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fa, fa;»T W  % far̂ F 
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| fa srS- s't

trtst I 1

SHRI JYOTIRMOY BOSU:  I take
vei \  serious  exception  Ha' ̂  >ou 

assessed my questions  put  to  him 
without even applying your mfhd  I 
regret to say that.

MR. SPEAKER-  I pul it  to you. 
Mr Chattn ice  I  shall  accept  his 
opiruon  lie  is  your  leaner.
Mr. Chatterjee, yc u will please give 
your opinion.  Since Mr  Chatterjee 

is an eminent  lowyor, I will leave 
this to him.  Let him sav ‘yes' in the 
meanwhile.

SHRI DINEN BIT ATTACH ARYY A- 
This is a specific' tiansaction  And 
uncleared goods are lymg in  the go-
downs m  the major  ports. At least
he must answer that aspect of the- 
question

MR SPEAKER;  That is very wel

come

SHRI JYOTIRMOY BOSU:  That is
what I saLd.  You did not hear me.
I am asking Mr. Chatterjee to tell you.

MR. SPEAKER:  If  he  tells  me
that it is pertinent or relevant to the

(*) Not recorded.
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motion, then I shall allow it. Anyway 
I have lull trust in  his  judgment.
Let him decide if it was relevant to 
the motion.  You can ask about this.

SHRI  SOMNATH  CHATTERJEE

(Burdwan):  The question which was

raised was the cause of the goods be
ing accumulated and the steps that 
have been  taken to  remove  them. 
What steps have been taken in the 
past against the firms who had failed 
to clear the goods.  That is the point.

MR. SPEAKER:  1 agree to that.

PROF. D. P. C H ATTOP ADH Y AY A:
I have already  submitted  that. 1 
can again briefly reiterate the points 
already made  The stocks had accu
mulated for reasons such as (1) the 
off-take rate has  slowed down and
(2)  the speculative holding  is  not 

there; and for cleanng up the accu
mulated goods, we had extended some 
new facilities, for example, deferred 
payment facilities and pirrj we have 
asked them to take some more time 
and if they cannot pay money imme
diately, they can pay later on and we 

have also reduced their prices.  By 
giving the facilities of deferred pay

ments, we have enabled somei of the 
marginal actual consumers  to  clear 
their stocks.  They are coming for
ward  they  are  responding.  The 
market is a little uncertain.  But, we 
are helping them in the shape of these 
materials.

MR. SPEAKER;  Then  why  did 
you not reply earlier’  Why did you 
go into the other side.  Leave him 
aside?  If this was the question, why 
did you not come to this point?  Why 
did you go about this amount, that 
ammmt, this, that and the other?
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*rr Tit 3̂f?rr  ̂$ faff H

%{TV  ̂T'TT 'T {]  I

5?T ■'TPT ̂frfT €\ t 317̂rn

i >

PROF. D. P. CHATTOPADHYAYA: 
Sir, the hon. Member has asked as 
to why wc did not curtail our import 
wĥn the off-take v/as sJowed dowr̂ 
I havti already Kaid  that  when  we 
import in bulk quantity fiom abroad 
we have to enter into long-term con
tract.  We cannot suddenly back out 
from the  contract.  Even  then  be
cause oi our difticult  situation  our 
import instalments have been stagger
ed over the  months as, for example, 
thr* ofT-ldke hat, been stâgcri by the 
actual u ers in our country and we 
have  appiopriatcly  in Uucted  our 
expmters abioad.

We have taken this step.  As you 
will kindJy appreriate, suddenly, we 

cannot withdraw from tfie market be
cause we have to hold a huge inven
tory for the whole nation.  All indus

trial units of the country depend upon 
these channelistd items.  So, we can
not Keep our inventory at a very tow 
level.  Even in a normal year, our 
stock-piling is worth Rs.  60  erores. 
Now, we are holduig about Rs. 120—> 
130 crores worth of goods and it is 
about two month stock.  Normally, we 
hold’ one month stock.  Now, we are 
holding two month stock  This is not, 
by normal standards, a very disturb
ing situation. I have already said that 
thisf is not peculiar to our country. 
This sort of sluggishness in the de
mand for non-ferrous  metals is «dl 
over the world.  I do not think  we 
have reason to be very much pertur
bed over it.  In regard to stainless 
steel and Nickel, for example, which 

has been referred to by  the  hon.



Membet, I would say our position is 
not one of shortage.  It is available 

at reduced price.  There is no parti
cular problem.  In regard  to  some 
small scale units, we earned out a 
check and scrutiny  and found that 
some of the small  scale  units  are 
bogus.  Almost 30 per cent of the 
small scale units on srrutinv turned 
out to be bogus  So, we could not 
make available these raw materials 
to them,  This was because they did 
not fulfil the conditions
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PROF. D. P. CHATTOPADHYAYA;
Even if we take into account the last 
stockholding of the Corporation,  the 
overall interest liability on the entire 
bank borrowing during 1974-75 does 
not exceed Rs. 3 crores.  The Corpo

ration has incurred wharfage only to 
the extend of Rs.  38  lakhs  in  the 
clearance of non-ferrous metals, stain
less  steel  and  other industrial raw 
material at Bombay port during  the 
period" 1st April, 1974 to 5th March, 
1975.

As regards the appointment policy, 
the Bureau of Public Enterprises, the 
concerned Chairman and one or two 

experts go into the matter interview
ing suitable candidates and then make 
appointments.  I do not think there is 
anything warranting a parliamentary 
probe ihFo the matter.  This was done 
according to rules and regulations and 
no complaint has been received over 

the method of appointment.

SHRI K.  LAKKAPPA  (Tunkur): 
The statement of the hon.  Minister 
about  the  accumulation  of  non- 
ferrous  metals  in  various  ports 

amounting to Rs. 130 crores has raised 
certain doubts.  He has to explain the 
position.  In  exports to other coun

tries and  import  into  our  country 
through the MMTC, there is b clique 
that has been internationally played 
kere  through  the  operators,  the 

buyers of the big  industrialists  of

this country.  Even this aspect  has 

been revealed in the Economic Times 
showing how MMTC  is facing not 
only a bad financial position but there 
has been defect in various aspects of 
the ITCtictioning of the organisation.

13.00 hrs.

I  would like to know whether  the 
situation has  become  so  desperate 

that the Corporation has had to re
schedule  shipments of  non-ferrous 
metals affecting the continuous inflow, 

blocking money to the extent of more 
than Rs. 100 crores.  This is the con7 

sequence of non-ferrous metals hav
ing piled up bejyond rapacity.  There 
has been a shortfall in iron ore ex
ports which earn foreign  exchange. 

This has caused a shortfall of foreign 
exchange to us.  The  handling  of 
exports by the MMTC of such exports 
is responsible for this failure to earn 
adequate  foreign exchange.  It flfiay 

not be irrelevant to  mention  here 
that MML, a public undertaking  in 
Karnataka has been  making  efforts 
to senct out iron ore to other coun
tries linked with MMTC in order to 

see that the iron ore  available  in 
Karnataka  is exported  expeditiously 
thus earning foreign exchange.  But 
MMTC has always been coming in the 
way of the efforts of MML.  This is 
an index of the inefficience of  the 
MMTC.  According  to  competent
sources, the financial position would 

not have been so bad if iron export 
had been there according to expecta

tions in which case sufficient  foreign 
exchange would have become  avail
able Tor maintaining  the inflow of 
non-ferrous  motals.  It  has  also
been  explained  in  the  statement
that  there  has  been  what  is 
called thoughtless planning  by  the 
MMTC creating a situation of accu
mulation  of  stocks  of  non-ferrous 
metals.  This is due to the conspiracy 
of the businessclasaf and also some 
private  people  who  are  exporting 
non-ferrous  metals to  other  parts, 

and also they played havoc.  The in
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ternational  clique  operates.  The 
MMTC officers are also there; it is 
pointed out that planning of import 
Is not done by them.  The hon. Minis
ter says that the MMTC  takes  full 
responsibility  but  the  officers  say 
that a separate  government agency 
for dealing with imports and exports 

lias to be created.

MR. SPEAKER:  You  are  going

•astray; come* to the question.

SHRl K. LAKKAPPA:  That point
Jhas not been  explained.  Has  the 

MMTC any definite plan?  The hon. 
Minister has stated that it was our 

'commitment so far  as  international 
contracts were  concerned.  We have 
,got a long term arrangement  with 
them.  In view of the serious situa
tion, what steps are the Government 
going to take'*  In view oi the failure 
of the MMTC, what steps are going 
to be taken by the Ministry.  What 
steps ate the Ministry going to take 

to handle imports and experts includ
ing MML of Karnataka and to export 

iron 01 e which is lyyig there? 
-efforts have been‘made by the MMTC.

PROF. D. P. CHATTOPADHYAYA: 

"The problem of the Karnataka State 
public sector undertaking is somewhat 
like the problem of MMTC  itself. 
The metal market all over the world 
is sluggish.  Japan  is not  taking
from India its contracted  quantity; 
they are also staggering down. There

fore* the quantum of iron ore export 
to Japan from India had gone down. 
They have slashed down their imports 
from India.  Therefore, not only K3F- 
nataka  sources  but  r>on-Karnata1CS 

.sources also could not be fully “ex
ploited. Foreign buyers are not taKing 
the quantum  that they  themselves

•contracted. We are  aware of  this 
problem and we are looking into this. 
As I said before, it is a  worldwide
phenomenon  and under  the  cons

traints we are doing whatever  is 
possible.

13.05 hrs.

STATEMENT re. ARREST  OF SHRI 
BISWA  GOSWAMI  AT  BORJHAR 

AIRPORT IN ASSAM

THE MINISTER OF HOME  AF
FAIRS (SHRI  K. BRAHMANANDA 
REDDY): Sir,  According to informa

tion received from the Government of 
Assam,  Shri" Biswa  Goswami  was 

arrested on 5th March, 1975 at about
2 P.M. at the Borjhar  Airport,  on 
suspicion of having  been  concerned 
in the commission of offences under 
section 380|468|120(B) IPC  read with 
section 5 of the Indian Official  Sec
rets Act, 1923.  Shri Goswami  was 

product before the Chief  Judicial 
Magistrate, Gauhati on 6th March and 
was remanded  to  judicial  custody. 
The bail application of Shri Goswami 
was rejected on 10th March, 1975 by 

the Chief Judicial  Magistrate who 
remanded him to judicial custody till 
the 21st March, 1975.

It has also been stated by the Gov

ernment of Assam that in the course 
oi  the  routine  security check prior 
to embarkation in the aircraft, Shri 
Goswami was iound m possession of 
a bundle of 39 unused ballot papers 
along with their counterfoils.  These 
ballot papers would appear to relate 
to Borjhar Polling Station of the Bar- 
pet  Parliamentary  Constituency,  in 
the reicent bye-election.  According to 

rules 45 and 47 of the Conduct  of; 
Election Rules,  1961,  the  Presiding 
Officer Is required, at the close t>f the 
poll, to send a ballot Paper Account 
to Returning Officer in form 16 which 
gives, inter alia, full details of ballot 

papers unused with the signature of 
the Presiding Officer and also without 
the signature of the Presiding Offi
cer. Rule 92(2)  requires  that  the 
District Election Officer shall keep in


